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Starred Question No 340 on the 3M 
March, 1966 and state: 

(a) whether the papers seized re-
garding the Income-tax and Customs 
duty evasion Bnd 45 lakhs Hundis 
found out in searches in Calcutta have 
been scrutinised; 

(b) whether the investigation has 
been completed and the names at per-
Ion. Involved and buildings seerched 
could be given; and 

(c) the action, If any, taken or pro-
posed to be taken in the matter? 

The MInlster of State In the MIaJII.. 
tl'J' of FInance (Sbri B. B. BIaapi) I 
(a) The seized papers are still under 
scrutiny. 

(b) AB the investigations are not yet 
over it would not be In public interest 
to disclose the names at persons and 
the premises involved in the searches. 

(c) Action will be taken when In-
.... estigations are completed. 

u.s. IDv __ t III ID4Ia 

°102Z. 8br1 P. C. Borooah: 
Sbri Bapt: 
Dr. aam Manohu LoIala: 

Will the Minister at FlDaDce be 
pleased to state: 

(a) whether talks with the Stand-
Ing Committee on Indis at the U.s. 
Buoiness Council for international 
understanding have been resumed to 
explore possibilities at invl!jltment of 
U.s. capital in Indis; and 

(b) It so, the progress so tar made 
in the talks and the prospects ot U.S. 
investment under the Fourth Plan 
period? 

'l'he MIDIater 01 FIaaDce (ShrI 
8achlndra Chaudharl): (a) Although 
there was " preas report to the e1rect 
that the Standing Committee on India 
<Jf the U.S. Business Council tor Inter-
national Understanding wanted to 
resume talks with the Government ot 
India. there has been no approach as 
yet from the Committee. 

(b) 0.- not arI8e. 

Review of Structure of Contro .. 

°lW. Sbrl B. 8. Pandey:. 
Sbri l'uhpal 81Drh: 
Sbrl Flrodla: 
SbrI Mohammed )[078: 

Will the MInister ot FIDaDce be 
pleased to state: 

(a) whether It is a fact that Govern-
ment propose to introduce some 
changes into the present structure ot 
control.!! on di1rerent commoditie. in 
the country; 

(b) whether It Is also proposed to 
.et up some machinery to examine the 
present structure at controls; and 

(c) If so, when a final decision In 
the matter is likely to be taken? 

'l'he Mlnlllter of FInance (ShrI 
Sacbbulra OIwI4harl): (a) Govern-
ment keeps under ~onstant review the 
structure of controls on di1rerent com-
modities. Any change can be an-
nounced only after 8 decision on It Ia 
taken by Government. 

(b) There Is already a regular 
machinery in Government to examine 
the structure of controla and no fresh 
machinery for the purpose Is envisag-
ed. 

(c) Does not arise. 

Mil. Gol.ha Propertt_ Ltd~ DeIhJ 

°lOU. 8hrl Warlor: 
8brl Vaaa4evllll Nair: 
8hrl 8. M. 8aDerf .. : 
Dr. U. tm..: 

Will the Minister of n- be 
pleased to state: 

(a) whether Government are a_ 
that Messrs. Goleha Properties Ltd., 
Daryaganj, Delhi have collected huge 
amounts to the tune ot leveral erarel 
of rupees by way at fixed deposit from 
public on attractive rate. at Interaat; 

(b) whether the aforesaid linn has 
Invested these amount. in their own 
conceml; 

(e) whether the linn has DOW 
refuled to make repayment of the 
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deposits to the public on demand on 
the maturity of the hundilj In contra-
vention of the conditions laid down in 
the documents; and 

(d) it so, whether Government pro-
pose to institute an enquiry into the 
matter? 

The'MID1Ster of State In the MliIIs-
tQ' Of F1DaDce (8hrf B. K. llllapt): 
(a) Accordin~ to the particulars dis-
closed in the latest balance-sheet of 
the company, a sum Of Rs, 10!5.24 lakhs 
W88 due from the company to varbus 
persons. This amount, it is under-
stood, was obtained by the company 
against hUn dis o.t varying rates of 
interest. 

(II) Yes, 

(c) Certain complaints regarding the 
non-payment of deposits hav .. been re-
ceived, but it has nOlbeen polHlible 
for Gov:ernment to ascertain the ~,,~ 

tent to which the company hft! 
defaulted in m'aking payments, 

(d) It wUl be· "pen to the clalmant3 
."n.erned to Institute legal pl'C<!eed-
inlll for the recovery o! the amounts 
due to them. The q"esti<>n whether 
any other action should be taken will 
be considered In the light ot informa-
tion which has been called for by the 
Reserve Bank. 

AUocatlon tOr Irrtptl"ll and Power In 
U.P. 

"1025. Shrl VIaII"'a NlLtIl, Pande7: 
WUI the Minister or Planninr b& 
pleased to stale: 

. (ao) whether It is a fact that all tho 
tbrel! Five Year Plans 'allocatioN for 
trription and power to Uttar Pradesh 
State .hoave been mcasrc in spite 0f 
tll~ (aol that the 1><'" C,"pitl income in 
UtlBr Pt-adesh is lowelt and tbe popu· 
lation is th~ largest in the country; 

(b) if so, the reasons therefor; and 

~cl the steps taken to in"'J't'ue th,' 
.1I0 ..... lIon tOT the Fourth Five Vear 
Plan? 

The Minister or P1annID, and Soc\al 
Welfare (Shri Asoka Mehta): (a) 
and (b). Allocations for Plan outlays 
for Irrigation and Power "r~ based 
primarily on the specific needs of th .. ! 
investigated projects in respect of Irri-
gation and on the basis of load sur-
VfYY. for Power projects, The per 
capila 'approach is not altogether 
appropriate in milking allocations for 
this sector. With the resources avail-
able, an attempt has been made tl} 
make the best pOS!lible aIlocolion for 
Irrirration and Power project; in the 
last three PI'aIlS to meet the needs of 
the Uttar Prad£sh. The total outln,' 
for the three Plans is H... 11 0 cron's 
for Irrigation and Rs. 225 crores for 
Power as against ~n al1 Inaia outlay ui 
Rs. L141 crores fOr Irrigahon nne! 
Rs, 1,751 crores for Power, 

(e) The allocation for the Fourth 
Five Year Plan h." ~ot yet been fina-
lised. 

Advance Insurance Compan,., Bombay 

"1026. Shri Uuum Chand 
Kachhaval7a: 

Shr! DaJI: 
Shrl Onkar Lal Berwa: 
Dr. Kanen.Sen: 
Shri Maur7a: 
Shrl Va.'Udevan Nair: 
Dr, Ram Manohar Lobla: 

Will the Minister of FinaDce be 
plea""d to r~fcr to the reply giwn 
to StaTred QUestion No, 445 on the 
10th March, 1966 and "tate: 

(a) Ihe reasons for not renewlng 
tbe insurance licence oC the United 
General Trust Private Ltd; 

(b) whether in order to safeguard 
the intr.rests of the poliC'y-holde: sand 
othr sections of the public, the Con-
troller of Ins'-lrance, Bombay has kept 
the Advllnc~ Insur:m'c Company and 
Shri Gccnk.J < ~ its Director under 
clo~e surveillance; and 

(c 1 whether in vie.. of hi. state-
ment thpt und~!" the existing Com-
panies Act and lnauraace Law, the 
aforesaid individual and the Advance 




